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Geli lim, In :mmla;; of t!w_; pevols confsrrad by sub-
clause (v) of clsuve (23C) af Soctisn 10 be ths Inceme=tax Act,
1061 (43 of 1961), tha Central Gevornment)hersby netifiss

" Sadr Anjuman Almadiyya, duadian, Punjak| ® for the purposn of the
sald subeclauce for the assssoment years [994<95 te 100607

subject to tho feliouing cenditiene, natellyi~ ‘
{1) ths assassas uill apply ite incsme, er sccumulgte
t

Psr opplication, wholly and exciusively to the
skjgcts fer uhlieh 4t is 28 fahed}

(i1} the sscecsss will not invest or deposit 1% Puncs
{sthar than veluntary cantributions rscajusd and
mainteined fn ths form of j
for ony perisd curing the pidvieus ynars relevont
t3 tho azsceament yeurs msniloncd sbove otharuvice
than in any eng or nmers of forms #r medos
spociflad in sub-ssction (5) of Usctien 11¢

(341) this notification will net ubply in zalatien to
any incems being prafits and gains f businoss,
unless the Buaingss is lnoidntal te the atteinment
of the sbjactives of ths aisfossc end separate
hoeks @f accaunts ara maint.inad in raspect of
auch busing se. | *
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WiolR LECHRETARY T4 THE GUNT. OF fuula,

tetifivation e, q7e% (FoNuy 107/ 31/98-1 Thal)
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The Menape?, ,

fovemnent af Indis Pemas,

Ring Read, Nayapuri Industrial Ared,
{#sor Rajeouri Gerden), New Delhf-



